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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
B PRINCIPAL BENCH, NEW DELHI
) ORIGINAL APPLICATION NO. 779 OF 2022

“AN/THE MATTER OF:
X O&
.22 DEVVRAT BHARDWAJ ... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ... RESPONDENTS

[OF HE RESPONDENT NO. 4
MEERUT DEVELOPMENT AUTHORITY

MOST RESPECTFULLY SHOWETH:

I, Vimal Kumar Sonkar S/o Late Shri Bala Prasad aged about 57 years
working as Superintending Engineer, Meerut Development Authority,
Meerut, U.P., presently at Noida do hereby solemnly affirm and

declare as under:-

1. That I, in the aforesaid capacity is well conversant with the facts
and circumstances of the case derived on information from the
record. Hence, I am competent to swear this affidavit.

2. That the answering Respondent filed a reply of the
abovecaptioned matter on 12.11.2022, wherein the following
actions which were taken by the answering Respondent were

mentioned:
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No. 14/2010. As per the said layout, the area under
parks was sanctioned as 2,590.00 sq. mtrs. out of
the total area of site of 18,860.00 sq. mtrs.

It was brought to the notice of the answering
Respondent that in the said colony, some
miscreants residing in the said colony tried to raise
illegal construction in the land earmarked for park in
front of Plot Nos. 81 and 64 near the main entrance
gate. After gathering the said information, the
answering Respondent at numerous instances got
the work of illegal construction stopped at the site.

On 28.09.2022, the applicant along with Mr. Anil
Jain raised a complaint addressed with answering
Respondent regarding illegal construction at the site
which was earrmarked for Park.

After receipt of the complaint the answering
Respondent vide letter dated 01.10.2022 apprised
the Respondent No. 03 about the situation that
some residents of the colony are trying to raise
illegal construction in the form of temple in the area
earmarked for park in the colony. It was requested
that the appropriate action may be taken so that
the peace, law and order is not disturbed in the said
area.

The answering Respondent issued a show cause
notices dated 01.10.2022 to the developer i.e. M/s.
Madhur Infra Developers PVt. Ltd. under Section 26,

o0



(vi)

(vViK)

(Viii)

(ix)

26(a) 27 and 28 of the Uttar Pradesh Urban
Planning and Development Act 1973 seeking
response as to why the order of demolition and
actions may not be taken against the developer for
illegal construction.

The answering Respondent wrote a letter dated
01.10.2022 to the Station House Officer, P.S.
Pallavpuram, Meerut requesting to get the illegal
construction stopped at site.

The answering Respondent again issued a notice
dated 03.10.2022 addressing developer and other
persons to stop the fllegal construction at the said
land.

The answering Respondent issued the show cause
notice dated 07.10.2022 to the developer as to why
the illegal construction raised may not be sealed.
Since developer did not turn up pursuant to various
notices, the answering Respondent passed the
sealing order under Section 28 (a)(1) of the Uttar
Pradesh Urban Planning and Development Act, 1973
on 07.11.2022. It is pertinent to mention here that
as per the said order, the date of sealing the
unauthorized construction is fixed as 18.11.2022
and the same will be done subject to availability of
the police force in order to carry out the sealing
peacetully.

The answering Respondent thereafter wrote a letter
dated 09.11.2022 addressing the Respondent No.
02 informing that the sealing order has been passed
and the sealing would be done on 18.11.2022
subject to the availability of the police force.”
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3. That the said matter was listed before this Hon'ble Tribunal on
15.11.2022 wherein the answering Respondent sought further
time to place on record additional reply before this Hon’ble
Tribunal with regard to the further action taken.

4. It is to bring to the knowledge of this Hon’ble Tribunal that the
Respondent no. 4 vide its letter dated 19.11.22 requested the
Station House Officer, Pallavpuram to provide police force in
order to comply the sealing order dated 07.11.2022 passed by
the answering Respondent and seal the illegal construction
within the public park area. A true copy of the letter dated
19.11.2022 is annexed hereto and marked as Annexure R-1.

5. Thereafter, in pursuant to its order dated 07.11.2022, the
answering Respondent,on 23.11.2022 with support of the police
force of the Police Station, Pallavpuram, sealed the illegal
structure under the provisions of the Uttar Urban Planning and
Development Act, 1973 and requested the Station Head Officer,
Pallavpuram to secure the area and take the area under its
control and ensure the pubic peace. A true copy of the letter

dated 23.11.2022 along with order dated 23.11.2022 passed by

the answering Respondent and Photographs of the sealed




6. It is submitted that the answering respondent has always been
vigilant in exercising its duties and fulfilling its responsibilities
with due care and consciousness at all times and also has been
complying with the orders/ directions passed by this Hon'ble

Tribunal from time to time.

&

DEPONENT

VERIFICATION:-

The contents of the above reply affidavit from paragraph 1 to 6 are
true and correct as per the official records. Nothing is wrong therein

and nothing material has been concealed there from.
05"
Verified at Noida today on this day of December, 2022

o

DEPONENT

Through

p

(RACHIT MITTAL)

Advocate for Respondent No. 4
Meerut Development Authority
MZ-24 & 25, Ansal Fortune Arcade,
Sector 18, Noida- 201 301

05 DEC 0% Uttar Pradesh
Mob.: +91 9873997047

Email: office@rmlawchambers.in
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ANNEXURE-R-2(COLLY)
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